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(b) the value of goods seized; II!d 

(c) tbe action taken against those 
indulging in such unbwfuj , ·tivities 
at. slUugi:! iug? 

The Deputy Minister of Finance 
(8bri Rameshwar Sahu): (a) and (b). 
A statement showing the detail. and 
value DC the MOods and currency 
.eized by the Customs. Central E-"{-
cise and Land Customs authorlbeo. 
.. smuggled. during September-
October 1965. is laid on the Table of 
u... Howe. [Placed in LibTary. See 
No. LT-61791861. 

(c) Both departmental action am. 
where conaidered necessary, in major 
c ..... ,. prosecution proceedinp ~re 

initiated against these involved in 
wch seizures. Detail. of the adjudi-
C'ation and prosecution proceedings 
initiated so far are also indicated in 
the st.temen\, laid on the Table. 

L ...... aeforlllll 

.... Sbri a. G. Dnbey: 
8br; Linea Keddy: 
Sbrl BrlJ Raj 8tncb: 
Sbri Krtsban Deo 'l'rtpatlll: 
ii1brl Warlar: 
Shrl P. C. o~h  

Will the Minister of PlaDDiq be 
pleMed to state: 

(a) whether Land Reforms have 
1>< ...... introduced in aU the States; 

(b) if not, tke States which have 
not fallen in line with the Planning 
Commission',! recommeadations: and 

(e) the lime required for the intro-
duction of the land retorms in all the 
states! 

TIle Mlnlllier of P1lU11l1nr (Sbrl B. 
It. Bbapt): (.) to (e). The propOsal.. 
rebtlng to land re{onns in the Five 
Year Plans are in the nature ot • 
broad. common approach, which havt' 
to be adapted and pursued in each 
State with due regard to local condI-
tions and in response to locol need:-.. 
The measures adopted in the StatCAs 
have be@n reviewed in the Midterm 
Appraisal and the Planning Com-
mission Publication ''Progress'' of 

Land Reforms". A brief statement 
was placed on the Table of the Loll: 
Sobha on Aueust 19, 1965 in reply 
to Question No. 375. 

KrlsbJIa-Godava.i Waters Dbpate 

·310. 8bri LInp Becldy: Will the 
Minister of lrri&'atiOll. and Power be 
pleased to state: 

(a) t>he slsge at which the Kriabna-
Godavari waters dispute stands at 
present; and 

(b) when it is likely to be 1Ina1J,y 
setUed? 

The Minillter of Irrlptloa. ... 
Power <Dr. K. L. Rao): (a) and 
(b). Discussions were held on 18tb 
August 1964 and 15th January 1_ 
with the Chief Minister. of Andhra 
Pradesh, Mysore and Maharashtra tu 
arrive at a satisfactory settlement of 
the Krishna-Godavari water. dispute. 
All efTorts are beine made for earJ7 
settlement. 

Debls due from Paldstaa 

·Sl1. Sbrl Rem Raj: 
Sbri Bade: 

W II I the Minister of .",....,., IN 
plcaSC!'<l to st ~e  

tal whether it is , fact that the 
partiwon d .. bt and certain other debtJ 
due to India from Pakistan still stand 
unpaid to thi. day; 

(,b) if so, the amount thereof; and 

(c) the .teps laken 10 recover theft 
outstanding debt. from Pakistan! 

Tbe n st~r of Plannlnr (Sbri R.. 
R. Bbal'lt): (a) Yes, Sir. 

(b) The exact amount due !rom 
Pakigtan in respect of periods before 
and after partition, including the 
Partition debt, has not yet been 
finally determined. 

(e) A number of meetings both .t 
official and Minister level "'ere held 
till 1960. No a"""d settlement could 
however bta reached and it has not 
alRo bepn poosible to hold further 
dlscllssions. 




